
 >Title:  Introduction  of  the  Central  Vigilance  Commission  Bill,  1998.

 1205  hrs

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY OF  PERSONNEL,  PUBLIC  GRIEVANCES  AND  PENSIONS  AND  MINISTER  OF
 STATE  IN  THE  MINISTRY  OF  FINANCE  (BANKING,  REVENUE  AND  INSURANCE)  (SHRI  KADAMBUR  M.R.  JANARTHANAN):  |
 beg  to  move  for  leave  to  introduce  a  Bill  to  provide  for  the  constitution  of  a  Central  Vigilance  Commission  to  inquire  or  cause  inquiries
 to  be  conducted  into  offences  alleged  to  have  been  committed  under  the  Prevention  of  Corruption  Act,  1998  by  certain  categories  of
 public  servants  of  the  Central  Government,  corporations  established  by  or  under  any  Central  Act,  Government  companies,  societies
 and  local  authorities  owned  or  controlled  by  the  Central  Government  and  for  matters  connected  therewith  or  incidental  thereto.

 MR.  SPEAKER:  The  question  is:

 "That  leave  be  granted  to  introduce  a  Bill  to  provide  for  the  constitution  of  a  Central  Vigilance  Commission  to  inquire  or  cause
 inquiries  to  be  conducted  into  offences  alleged  to  have  been  committed  under  the  Prevention  of  Corruption  Act,  1998  by  certain
 categories  of  public  servants  of  the  Central  Government,  corporations  established  by  or  under  any  Central  Act,  Government
 companies,  societies  and  local  authorities  owned  or  controlled  by  the  Central  Government  and  for  matters  connected  therewith  or
 incidental  thereto."

 The  motion  was  adopted.

 SHRI  KADAMBUR  M.R.  JANARTHANAN:  |  introduce**  the  Bill.

 12.06  hrs.


